J053 Re: Question of
.'Hr:-spuker: The question is:

‘“That this House ggrees with
the Eleventh Report of the Com-
mittee of Privileges presented to
the House on the 30th November,
1986."

The motion was adopted,

14.48 hrs.
RE: QUESTION OF PRIVILEGE

Shri G. N. Dixit (Etawah): Mr,
‘Speaker, whep I heard....

Bhri 8. M. Banerjee (Kanpur): He
is really s Rebert Bruce!

Shri G. N. Dixit: When I heard Shri
Limaye raise the issue of privilege
which is the subject-matter of this
Report, I gpplied for inspection of the
writ petition papers, because I do not
happen to be a member of this
august Committee, I looked into the
papers, I inspected them from A to
Z. Shri Frank Anthony and Shri
Parashar glso happened to be there
after I haq reached there for the ins-
pection, Having looked into the
papers from A to Z, through every
letter, 1 was amazed to find neither
the Speaker's name nor that of any
other Member, nor did I fing the pame
of the firm, Aminchang Payarelal.

But 1 formed onc impression. If
hon. Members reag thig writ petition
which is filed in the high Court care-
fully, I am sure every Member who
has not got cither some screw loose
or is not otherwise deficient, will
form the same opinion, that this
Amrik Singh is a man who is either
mad or is on the way to madness,

I will gubstantiate from his writ
petition that this man appears to be
off his head.

Mr. Speaker: Order, order. Omne
thing I must gay. This I3 not fair to
say that except those members or that
member who has some screw loose.
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That is not fair, that should pot be
said, Whoever might differ from us,
from another member, or from the
House in any extreme, should not be
imputed guch things. That is not good.
That he ghould withdraw,

8bri G. N. Dixit: 1 withdraw it. I
bow to your ruling,

I am reading para 19 opn page 85.
What does this man say:

“That after the conviction of
the Petitioner on the basis of the
evid produced by the Resp
dents, fully accepted by all the
assessors gng the hon'ble Sessions
Judge, the Petitioner was sentenc-
ed to death’ upon the charge of
murder and to 7 years plus 6
months rigorous imprisonment on
the remaining three charges of
attempted murder and guicide . ,

“That the Petitioner's appeal
against the above mentioned sen-
tence gnd the reference made by
the Respondents for the confirma-
mation of the ‘death sentence’
came up before Your Lordships’
Division Bench consisting of 3
eminent Judges including the pre-
sent Chiet Justice. . . .before
whom the Respondent strongly
urged and maintained their
ground to convince Your Lord-
ships that the Petitioner was the
same person who had committed
the alleged foul crimes with the
result that the Petitioners' appeal
was dismissed, as evident from
the judicial records sought to be
produced as mentioned above.

“That because the Petitioner
had absconded from Police Cus-
tody and could not therefore be
punished personally, the Respon-
dents caught hold of anothey eiti=
zen, gubject to the legal and
constitutional  protection Your
Lordships  jurisdiction, Amar
Sarup ang made him undergo the
sentence in gpite of his protesta-
tlons ang in epite of , . .
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Mr, Speaker: He need not go into
it.

Shri G. N, Dixit: I am reading for
this purpose to show that this man
says that Amar Sarup who was the
subject matter of the case was sen-
tenced to death and anged. The hon,
High Court has held that thig man is
not the man who ig said to be the sub-
ject matter of that case, No, 3 of 1949,
pending in the Court of Ambala. This
it very relevant because .

Mr. Speaker: My request is this.

Shri Hari Vishnu Kamath (Hosh-
angabad): What ig all this about?

Mr. Bpeaker: He has given notice
of a motion of breach of privilege
against Mr Limaye, that he has mot
taken care before hand, First I am
going to request Mr., Dixit that he
should not pursue this matter,

Some hon. Members: Why not?

Mr. Speaker: Secondly, I am going
to appeal to the hon. Members | | .

Shri Eapur Singh (Ludhiana): We
do not like the word “appeal” in ge-
lation to & member,

Mr. peaker: I am grateful to him,
that he has so much concern for me.
The thing is this, Really, T just put
it to Mr. Limaye, whether he does not
think that he has done harm to me.
He ocught to have made certain en-
quirics at least, whether there was a
document with him or in the records
at least, Was it pnt proper for him?

"t v fowd (RAT) : ag W
mit #gT WA | W 9F WY
g | @ ¥ aga AT W1 e
Faga AR e ¥ ¥ v graw
weg o g & A Ty
et Ty vt Y v g
aogEafw .. AT |
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wt wg fewd - & ¥ fr g
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v e av wran wvE fazd @ ar mfy
& | 37 %7 oz wIw qr wTw FoAT R AR
are Foit T & AT A | qW q@ AT A
Fer wwaH & fF ag awms & i g B
Y FTAT A7 98 IFIA %7 foram ) qgana
w g g1 & A W oo
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(waaiw) 59 gz s Efe
TEL FTE |

CCREEC IR
wifag

Shri G. N. Dixit: May I say that
I have got the greatest regard for
your person? You have adorned the
Chair and you have given respect to
this Chair. ¥ou are an impartial

BT, W9 §@%

man and &8 man of integrity. There-
fore, it is not a question of not going
by your appeal. There is only one
condition. If Mr. Limaye tenders an
unqualified apology to you and to
this House..,, (Interruptions)......
because I feel that it is the grossesd
contempt of this House, the grossest
contempt that has ever been com=-
mitted in any Parliament has been
committed by Mr. Limaye:

»ft arTd : geIe #EIRd, uzm
W &1 T a8 IEAT FT WA
t

SEIW ALY . WA 9T9 45 AT |
(=== qﬁmﬁgﬁ
... . (=ErAT)

Members should not get out of
control.

st TR eprm o (3I9H)
mom i wUimE
TR YMATTRIE | I IR
aTRY Qaw BT wifgq 1 gRwT wg
WaRg ¥TE I
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Bari M. L. Dwivedi (Hanurpur):
He should be asked to withdraw it

Mr. Bpeaker: Mr. Vyas should not
be 8o sensitive. These are objection-
able words but they had been used
0 many times; particularly on this
oacasion it is not fair to ask me to
take action on this occaslon. This
hag been said many a time from this
side ae well as that side. I agree that
# should not be said in this manner.
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Shri G. N. Dixit: Sir,
draw your attention to some facts
which  will show that what
Mr. Madhu Limaye did was an in-
tentional act to malign you; it was
mot something which he was doing to
Mr, Amrik Singh. The jud-ment of
the High Court in which this docu-
ment was, it is said, referred to wae
passed on 26.7-19685. It is exactly
after one year that a letter of
Mr. Amrik Sinch is addressed to
wou angd acknowledged by you om
the 4th August 19668. Om the morrow,
the letter of Mr. Madhu Limave %
dated the 5th August 1966. You are
the best person to tell us when you
received it. From the letters printea
in this report, I find the letter is dated
the 4th and Mr, Madhu Limaye's
letter is dated the 5th August. on the
morrow. Obviously ang clearly there
appears to be, from the circumstan-
tial evidence, enough to warrant that
there was a  conspiracy between
Amrik Singh and Mr, Limaye ang ®
was Mr, Madhu Limaye who origina-
ted this idea...... (Interruptions.),

o ferr gz : @ AE %
TIETT T TATH KT T

I want to

ot =g faqd : wifes quze o
TEWM T ALK | TR TF W
Ll

8kri G. N. Dixit: I cannot conceive,
not only in this House but in any
House in the world whatever demo-
rracy prevails, such an imputatioa
casting reflection on the Speaker or
that a Member will rush to the
Speaker to raise a privi'ege issue, and
he did it not because he wanted to
raise in against Amrik Singh. Be-
cause Amrik Singh, came to him and
authenticated that letter there was
no reason that he should at once rush

to the House and waste the time
of the House by saying he
wanted to punich Amrik

Singh. Ag I have told you, I dg not
know which Members have met
Amrik Singh or who hag not met
him. At least from the perusal of
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[Shri G. N. Dixit]
papers, I think he mugt have met Shri
Madhu Limaye. Knowing full well
that that letter was not going against
Amrik Singh but that it was going
against the integrity of the Speaker
and therefore against the integrity of
this gugust House of this country, he
raised the issue ip this House and the
whole world got publicity. According
to me. the crime rests in the publi-
rity, The crime does not rest mere-
ly 1 gending a private letler to a

private person,

The action of Mr. Limaye to publi-
cise this letter which has seny to you
is the main offence which was com-
mitted against thig august House. It
8 a contempt and zlso a breach of
privilege, In pumerible ecases  are
reporteq in May's Parliumentary prac-
tice holding that reflections on the
character of the Speaker hag been
treated to be the grossest brench of
privilege. I will quote from  the
Commons Debates which arose in
1911. One member wrote a letter to
another member: it was a private
letter; so long as it was a private
letter, it was something which was
not known tn anybody but the Mem-
ber gent it to the Press angd it was
printed and it was censured by the
whole House, Two hon. Members
who were involved in that case ten-
dered an unqualified apology, Bring-
ing it to the House ig a clever man-
ner of publising the thing. 1 think
placing before the House is worse
than sending it to the Press, The
Prime  Minister of England, Mr.
Asquith, who was moving this motion
said :

“In these circumstances we can-
not help feeling that perhaps we
have not got to dea] with the
writing of the letter for the actual
breach of the privilege of this
House wag committed by publica-
tion and not by the sending of a
private communication by one
person to another."

Mr, Amrik Singh sent you a jetter,
It was not important. What was im-
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portant was that Mr. Limaye brought
that letter before the House and got
it published, He has done what he
wanted. In  view of these
findings of the committee that
such a letter has not existed and that
Mr. Limaye has abused his power
and position as a Member of this
House, I move that Mr, Limaye be
censured and he should be expelled
for the rest of the term.

Shrimati Renu Chakravartty
(Barrackpore): Is it not breach of
privilege? Why  has hp added ex-
pulsion now?

Mr. Speaker: That has nothing 1o

do with the previous motion, We e
not concerned; it is irrelevant.

st wq fxadt - morw wErem, &
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wgew A A=t B =gy aftew
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fist ®7 a T a7 T a1 98 F1¢
Aafa At 21 ST WE AT I

A wET o qH AT gt e
et suE A grI| T AIgd & 1 AT
AT TR AH B QT A R

N, PEA T EHTE A FTAT

T

oW WEET  RAAT o
Lol &
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st gww Wy wgTT oW F
SENA B 7 AOeET €7 qoATHi # wew
¥, ag

wo wgiAd - # IR A
HEE wY W g

Shri G. N, Dixit: I am moving this
motion under rule 225 (Prferrup-
tion}.

Mr, Speaker: He has given me
nokice of motion on breach of privi-
lege.
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%, arax & fr g et g, felt
I * wEar Ny o fw g W
arfrersr & g€ wfimae 8 fazdr o
H geom fear & 1 wW Wy A—
Wit o gy " d——fr @ aradr
g2 ™ fae ® 7 3 W
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e Prar 0 oz oawe & Wt
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# 7 FE1—oT 39 97 ¥ w77 # ag P
stEo
“However, this being a wery
grave and impertant gquestion, 1
would not like to mention it in
the House till I have had an

opportunity  of discussing thc
matter with you personally.”
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Shri Tyagl (Dehra Dun): I move
for closure.

Bhrl Sheo Naraln; Please put it to
vote.
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Mr, Speaker: I am going to put to
the House the motion of Mr, Dixit
that Mr. Madhu Limaye has com-
mitted a breach of privilege in this
respect.

Bhri 8. M, Banerjee: We want a
written motion, Sir.
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) Mr. Speaker: It is here, I wil] read
it. 'This is dated 1st December.

“l give you notice under Rule
223 that I propose to raise a
question of privilege tomorrow
on 2nd December, 1966 against
Shri Madhu Limaye, a member
of the House, for maliciously
publicising baseless and false im-
putations against the Hon,
Speaker, in the guise of raising
an issue of privilege against Col.
Amrik  Singh, but essentially
intending to maligan the Hon,
Speaker with a view to intimi-
date him.”,

ot ww fomd : w19 g7 T A
LESE © B (sqwem) oo
a7 ¥ wmd e dw
Afer | Fzets @ 1 Far w2 w7
g f =y W ifao

Shrimati Reou Chakravarity: I
have slready said that we should
never bring up something about
which we are not completely satisfled
that it is true, We have to ensure
that the source is reliable, though
ultimately we pray not be able to
prove everything, conclusively ag it
has happened in the past in some
cases. (Interruptions). You remem-
ber, Sir, both Mr. Limaye and myself
went to see you because it was a
serious matter. We discussed it with
you. Can it be said that it was done
with a malicious intent? It may be a
mistake; I admit it. I was the first
to admit it on the floor of the House
in front of everybody. But I cannot
understand how it can be said that
it was done with maliclous intent.

shri 5. M. Banerjee: On a point of
order, Sir. This motion cannot be
put before the House under the
rules,

'scope of what he wrote to you.
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8hri Surendranath Dwivedy (Ken-
drapara): What is the actual proposal
you want to put before the House,
Sir?

Mr. Bpeaker: The notice is that
Mr, Madhu Limaye has committed a
breach of privi'ege and by bringing
that motion against Col. Amrik
Singh, he intended to impute motives
against the Speaker and question
the integrity of the Speaker.

Shri Hari Vishau Kamath: What is
being put to the House, Sir? Is it
that leave should be granted or not?

Mr, Speaker: Yes, It is for asking
for the leave of the House.
Shri Hari Vishnu Kamath: That

means, you have given your consent.
Mr. Speaker: Yes.

Shri Hari Vishnu Kamath: In that
case I submit that rule 225 has not
been fully complied with. I per-
fectly agree with that members
should exercise discretion and care
while bringing up matters before the
House, But here we are up against a
fundamental, a basic issue, The
motion he has made goes beyond the
It is
something fantastic, objectionable and
irrelevant.

He has given notice under rule 223.
Then rule 224 comes into operation,
Then comes rule 225 which says:

“(1y The Speaker, if he gives
consent under rule 222 and holds
that the matter proposed to be
discussed is in order, shall, after
the questions and before the list
of business is entereq upon, call
the member ¢oncerned, who shall
rise in his place and, while
asking for leave to raise the ques-

tion of privilege, make a ghort
statement relevant thereto.
Provided that where the

Speaker has refused his consent
under rule 222 or is of opinion
that the matter proposed to be
discussed is not in order, he
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[Shri Hari Vishnu Kamath]

may, if he thinks it necessary.
read the notice of question of
privilege and state that he pefu-
wes consent or holds that the
notice of questiop of privilege is
not in order”.

Apparently, Sir. you have given
your consent to the motion. You
read out the motion saying that he
has committeq a breach of privilege.
Then what happens? Under 226(2),
if objection to leave being granted is
taken......We said 'no’, which means
that objection is taken, Before that,
there is one proviso which says:

“Provided  furthey that the
Speaker may, if he js satisfled
about the urgency of the matter,
allow a question of privilege to
be raived gt any time during
ihe course of a sitting after the
disposal of question.”

Sub-clause (2) says:

“If objection to leave being
granted i taken, the Speaker
shall request those members who
are in favour of leave being
granted to rise jn their places...”

Now, Sir, the motion that he moved
is not what is being put to the House
by you. He moved something and
you are putting to the House some-
thing which iz different. T do not
know if it is in order.

Shrimati  Renn Chakravartty:
Please read from the records,

Mr. Bpeaker: At once I said that
those words that have been saig at
the end were not relevant. I have
said that,

Shri Hari Vishou Kamath: With the
greatest respect, Sir, may I ask whe-
ther it is open to you— know you
have all the powers, you have the re-
siduary powers gnd even otherwise
you have powers—to put to the House
a motion that igz different from ;

DECEMBER 2, 1066
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motion which an hon, Member, who
has given notice of it, moves in the
House?

Mr, Speaker: The motion moved is
the one of which he gave notice,
though in his speech he has said
certain words that were not relevant
at all. That had no bearing on the
motion at all.

Shrimati Renu Chakravartty: He
has moved his motion. The rule
says clearly that he has to move the

motion and after that say a few
words. What is it that he has
moved? Kindly read the records,

Shri Hari Vishnu Kamath: That he
be expelled from the House,

Shri G. N. Dixit: What I said in
my speech was that that is the
punishment which should be award-
ed to him, But I moved for consent
of the House to move a motion of
breach of privilege against Shri
Madhu Limaye because he has com-
mitted a breach of privilege by
bringing in this issue of privilege in
the matter of Col, Amrik Singh.

Shri 8, M. Baserjee: Sir, I rise on
a point of order under rule 223. If

- T have heard Shri Dixit correctly, he

delivered a good speech on a privi-
lege motion said to be  before the
House. He never moved any such
motion. Whatever he said was jrre-
levant and you were pleased to de-
clare the latter portion of his speech
as irre'evant. May I invite your
kind attentlon to Rule 224 which
says:
“The right to raise a question
of privilege shall be governed by
the following conditions, namely:—

(i) not more than one question

shall be ralsed at the same
sitting;

(ii) the question shall bp res-
tricted to a specific matter

of recent occurrence:”
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May I remind you, Sir, that the pri-
vilege motion given notice of by Shti
Daji was not admitted by you because
you considered, in your wisdom, that
it was not a matter of recent occur-
rence, When Shri Daji, I remember,
said, that he may be late by five
minutes because the House was not
sitting, you said that even five
minutes would matter.

Mr. Speaker: I never said that l:‘VEll
if it is flve minutes late I would nat
accept.

Shri 8. M. Banerjee: You
have saild ‘S days'.

Shri Vasudevan Nair (Ambalapuz-
ha): Sir, I rise to a point of order. It
is already 3.30. We have to take up
the Private Members' Business

might

Mr, Speaker: That does not matter.
1t is for the House to decide. If the
House wantg it can take up the Pri-
vate Members* Business. I have no
objection. If the House wants to dis-
pose of this and then take up the
Private Members' Business. ...

st forg Avorgw ;. wWeaw WERA,

I weare @ gy wEwy e e
W1, ITH AT% A A fm R F

Shri Vasudevan Nair: Private
Members' Busl cannot be shelv-
ed,

Mr, Speaker: We have many a time

taken it up later. We will take it up
after half-an-hour.

Shri Hari Vishnu Kamath: That
means the Houge will sit for half-an-
hour more,

ot wewdre went  (fmte) ¢
werw wEwa, &0 semw § fe @
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Shrimatl Renu Chakravarity: Sir,
when wil] Private Members' Bills be
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taken up? There are two items, One
is the discussion on the incidents of
7th November and the other is Pri-
vate Members' Bills, If you say
that that discussion will be taken up,
then the Private Members' Bills will
be pushed out,

Mr. Spesker: | have said that he
will take one minute to move  his
motion and then we will take up
Private Members' Bills.

ot weTEET wrew) - nF e gfe
amy fam s Ay wrer weT gEeY e
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Mr. Speaker: Is the HMHouse in
favour of taking up Private Mcem-
bers’ Business at 4.307

Several hon, Members: Yes.

Shri B. M, Bamerjee: Sir, thic is not
a specific matter of recent occuf.
rence. Shri Limaye raised a privi-
lege motion on the basis of a photo-
stat copy of a letter which was given
to him. Shri Dixit was there in the
House. If he thought that it was
wrong ang Shri Limaye was  using
certain documents to malign some-
body's character, including yourself,
Sir. he should have raised some
sort of a motion or opposed that mo-
tion on that ground  Therefore, |
feel that this motion which is said to
have been mowved by Shri Dixit should
not be accepted by the House as a
motion, because whatever he has
saild is quite contrary to what you
have placed before this House,

Another point is. the entire thing
has been based on a document......

Mr. Speaker: I have understood his
point of order, that it in not a matter
of recent occurrence,

shri 8. M, Banerjee: Sir. you said
that Shri Madhu Limaye also should
have verified the document. 1 enly
want to mention two cases.
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Mr, Speaker: That cannot be a point
of order,

Shri 8. M. Banerjee: The whole
argument is based on this document.

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8. Nas-
kar): Let the Privilege Committee
decide,

Shri S. M. Bamerjee: Sir, I think
Shri Naskar should speak in a more
responsible way,

Mr. Speaker: But time should not
be spent in this discussion like this.

Shri 8, M. Banerjee: Sir, kindly
hear me. I am only saying that when
myself and Shri Daji wanted to place
a document, which was supposed to
be the audit report on Ruby Insur-
ance and Jupiter Insurance Gov-
ernment had the original of it. Then
the CBI Report, on the interven-
tion of Shri Sinhasan Singh, was
placed on the Table. Even today,
those reports, one by Shri Kamath
and another by Shri Daji and myself
are there, They are not verified. So,
if you really say that such documents
should be verifled, it will be difficult.
1 agree that it should be verified.

Mr. Speaker: What is his point of
order?

Shri 8. M. Banerjee: My point o_f
order is that the motion of Shri Dixit
ig irrelevant,
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Shri Humayun Kabir (Basirhat):
Sir, I want only one minute of your

indulgence, and I do not wish at all
to intervene in this matter,

Shri €. K, Bhattacharyya
ganj): But you are intervening.

Mr. Speaker: That is because I have
asked him. That is all right

Shri Humayun Kabir: After consi-
dering the whole matter, you were
pleased to say a little while ago that

(Rai-

this has been discussed for
a long time, and you had
desired at one stage that
the curtain may be dropped. Now,

there is a priviege motion, no doubt,
which has referred to intention or
malice, 8ir, you know better than
anyone else in this House, that malice
is one of the things which it is very
difficult to prove but, on the contra-
ry, whenever the issue of malice is
raised, it leads to all kinds of acri-
monious debate. This Parliament is
coming to an end very soon, Sir, you
in your wisdom have appealed to
the House that this matter has been
sufficiently ventilated, too many
things have been said which, perhaps,
should not have been said, on both
sides of the House tempers have
arisen, passions have played a role
which, perhaps......

Shri C. K. Bhattacharyya: Not on
this side.
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Bhri Humayun Kabir: I do not
wish to provoke anybody, I would
appeal to the hon. Members that I am
not speaking in passion. I do not
want to provoke anybody. I do not
know why one hon. Member is try-
ing to discover in my statement
something which is not there, I
would again appeal to the House that
out of deference to your wishes, the
whole House should accept the re-
quest which you have made and
bring to a close the unseemly discus-
sion which doeg not do any credit to
any section of the House

Mr. Speaker. Has the Leader of the
House anything to say in the matter?

The Leader of the House (Shri Satya
Narayan Sinha): I came to the House
just npow. I do not know what hap-
pened earlier,

Mr. Speaker: I have made an appeal
twice that because it concerns me
personally, I do not want to proceed
with it personally and so that it may
be dropped. The Leader of the House
might consider it. Then I will take
the decision, Now, we will take up
the motion by Shri Kachavalyya

Shri Hari Vishouy EKamath: Sir, I
would only request you to ensure that
what happeneq yesterday, which was
very unsual, does not happen today
also. Yesterday, the Chairman, ruled
twice that the debate on the Goa
Opinion Poll Bill would be taken up
today, So, those who had . given
notice of gmendments left the House,
‘eft the Chamber and went home
under the impression that it would
be taken up today, That decision
was later changed and the record
shows that it was taken up at 7.20
p.m, I only want to ensure that the
same thing does not happen today
aiso. The full time of 2 hours or 24
hours should be allotted for this dis-
cussion, gnd if it is not completed
todny, it shoulq be taken up tomorrow
‘morning, not later tonight, which will
be very unfair tp us. It is wrong to
do such things,

Motions re: 7080
Banning of Cow-
slaughter ete.
Mr. Speaker: I will see, I have
understood him, Now, Shri Kachha-
vaiyya.

Shri Sheo Narain: Now, what is

the decision about the motion of
Shri Dixit?
Mr. Speaker: I have asked the

Leader of the House for hig views.
After hearing him, I will take it up
at gome other time,

1545 hre.

MOTIONS RE: INCIDENTS IN NEW
DELHI ON 7TTH NOVEMBER, 1868
AND RE: BANNING COW
SLAUGHTER
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